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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD . 

Dated : This the 31st day of August 

Original Applica tion no. 629 of 2004 . 

2 004. 

Hon'ble Mr. Justice S.R. Singh, Vice-Chairman 
Hon 'ble Mr. D.R. Tiwa ri, Member (A) 

Vandana Singh, D/o Sri Dharma Fal Si~gh, 

R/o 52/6, Palwal Flats Radha Viha r Kamal a N~gar, 

Agra. 

• • • A1.plicant 

By Adv : Sri B.D. Sha rma 

VERSUS 

1. Union of India through its Minstry r-.tinistry of 

Human Resources and Development, New Delhi. 

2 . Deputy Director, SSC, 8A- B, Beli Road , 

Allahabad . 

• • • Respondents 

By Adv : Sri s . Singh 

0 R D E R 

Hon 1 ble Mr . Jus tice S . R. Singh , VC. 

Heard learned counsel for the parties and perused 

t he pl eadin Js . 

2 . The appl icant wa s a candidate for Combined Graduate 

Lev al (Mai n) Exam , 2004 which was scheduled to be held on 

27 . 6 . 2004 . By impugned memorandum dated 10.6.2004 the 

appliccnt was i nformed that hi s application form has been 

found defective for the reasons that the t-latricula tion 

certificate was not enclosed. Accordingly, in view of 1the 

said defect t he applicati on form of the applic- ;in t \\las 

ejected by the impugned memorand um dat ed 3.6.2oo4 • 
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3. By interim order dated 25.6.2004, the respondent 

no. 2 was directed to i ssue provision al admit card to tl1e 

applicant and allow her to appear in the examination 

aforestated. The declaration of the result, it was 

provided in the inte rim order, would be subject t o the final 

decision by the Tribunal. It is further provided that 

respondent no. 2 may peIIJiit the applicant t o r emove the 

defects hy 12 O'Clock on 26.6.2004 and for this purpose 

the appli c ant \'1as directed to appear before the authority 

concern. It is suhnitted that the applic~nt had passed 
' 

Matriculation exami nation and was eligible to take the 

Combined Graduate Level (Main) Exam, 2004 . Mere f Qct 

tha t the matricula tion certific~te was not enclosed would , 

by itself , not make the applicant ineligible fer Ccmbined 

Graduate Leval (t-1ain) Exam , 2004. we are , therefore, 

of the view tha t in ·c ase the applica nt has taken the 

examination as pe r interim orde r her result should be 

de cl a red a longwi th the result of other candidates subj ect, 

o fcourse, to the c ondition that she had passed th~ 

Matricul ation examination before the cut off date and fi les 

I"1atricul a ti on certi fic~te , if not al ready fil ed before 

the Dy Director Examination \•Ji thin one month from today . 

4 . The subnission made by Sri s. Singh, l earned counsel 

for the respondents t hat the applicant is not e ntitled to 

the relief cl aimed in view of the f act that she did not 

f ulfil the terms and condition of the Brocher cannot be 

accepted. The grounds on which her appl ication fonn has 

been rej ected is not one touching the eligibi l ity crit~ion. 

~e decision of Hon' ble Punj ab and Haryana High 

~ 
court 
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in Civil Writ Petition no. 13688 of 2001 referred in the 

c ounter affidavit filed in this case will not apply in 

the present c ase. 

s. Accordingly , the OA succeeds and is al lowed. 

The impugned memorandum date d 10.6.2004 is quashed ~nd 

the respondents are directed to declare the result of the 

applicant , if she has a lready taken the combined Graduate 

L~al (Main) Exam, 2004 pursuant to the inte rim order 

passed by this Tribunal subject, ofcourse, t o the condition 

t hat he had passed the matriculation examination before the 

c ut off d~te and fi led the matricul ation certificate within 

one month from tod ay . 

6 . The r e shall ~e no o r der as to costs. 

,))! ;;;,:_' 
Member-/\. Vice'-Cha i rman 
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